
THE ~NDIAN MEDEAL CO~I)ICIL (AMENDMENT) 
AC'I, 1993 

No. 31 OF 1993 

[Bad April, 1993.3 

An Act 'further to amend the Indian IvJcdical Council Act, 1956. 
1SB it enacted By PaPliament in the Forty-fourth Year of the Republic 

of Indi'a a@ fdl10~s:- 

1. (I) This Act may be called the Indian Medical Council (Amend- 
ment) Act, 1993. 

(2) It shall be deemed to have come inbo force on t h e  27th day of 
August, 1992. 

102 of 1956. 2.  her section 10 of the Indian Medical Council Act, 1956 (hereinafter 
referred to 3s the principal Act), the following sections shall be inkgrted, 
iiameiy : - 

'10A. (I) Notwithstanding anything co~taided in this A& or 
ady othdr 1Bw for t H e  tilhe b'eihg ih fbk.ce,-- 

(a) no person shall establish a medical collegei or 

(b) no rnedical college shall- 

(i) open & n@tv or higher course 02 study or. trdining 
(including a post-graduate course of study or training) 
which woulc? enable a student of such course or trairdng 
to qualify h!~nself for the award of any recognised medical 
qualification; or 

(ii) increase its admission capacity in any course of 
s ~ w & ~  br t~aifiing (iauluding a pastrg+adiiak course 04 study 
or training), 

cfrept with the previous permission of the Central Government 
obtained in accordance with the provisions of this skctioa. = 

E6planation 1.-For the purposes of this section, "person" iticlu- 
des any University or a trust but does not include tlik Centmi 
Government. 

ExplciH&igi$l 2.-For the purp~s@s of this setion, "qdmi.ssion 

cavacityl', ;in re1ati:g.n ;As; any myfsy; o!, { t u ! .  !??$f$pg (induplng 
&&-graduate course of study . 6itii in.big <.. @I a m . .  . . ,  a l  coh$ge, . , . . .  mean. . .  
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the maximum number of students that may be fixed by the Council 
from time to time for being admitted to such course or training. 

(2) (a)  Every person or medical college shall, for the purpose oi 
obtaining permission under sub-section ( I ) ,  submit to the Central 
Government a scheme in accordfiance with the provisions of clause 
( b )  and the Central Government shall refer the scheme to the 
Cnuncil for its recommendations. 

(b) The scheme referred to in clause ( a )  shall be in such forrn 
and contain such parlidulars and be preferred in such manner and 
be accompanied with such fee  as may be prescribed. 

(3) On receipt of a scheme by the; Council under sub-section (2), 
the Counci! may obtain such other particulars as may be considered 
necessary by it from the person or the medical college concerned, 
and thereafter, it may,-- 

i a )  if the schernk is defective and does not contain any 
necessary particulars, give a reasonable opportunity to the persoa 
or college concerned for making a written representation and 
ir  shall be open to such person or medical college to rectify the 

' 
defects. if any, specified by the Council; 

(b) consicier the scheme, having regard to the factors refer- 
red to in su5-section (7), and submit the scheme together with 
its recommendations lhereon to the Central Government. 

(4) The Central Government may, after considering the scheme 
, and the recom.mendaLions 01 the Council under sub-section (3) an5 

after ob~ainlng, where necessary, such other partjculars as may be 
considered necessary by it from the person or college concerned, 
and having regard to the factors referred to in sub-section (71, 
either approve (with such conditions, if any, as it may consider 
necessary) or disapprove the scheme and any such approval shall 
be a permission under sub-section ( I )  : 

Provided that no scheme shall be disapproved by the Central 
Government except after giving, the person or college concerned a 

reasonable opportunity of being heard: 

Provided Yurthcr that notti~ng iu this sub-section shall prevent: 
any person or medical college whose scheme has not been approved 
by $he Central Government to submit a fresh scheme and the pro- 
visions of t h i ~  sec'cio~l shall apply to  such scheme, as if  such scl2eine 
has been submitted for the first time under subsection (2). 

( 5 )  Wlnere, within a period of one year from the date of sub- 
mission of the scheme Lo the Central Government under sub-section 
(2), no order passed by the Central Covernmcnt has been com- 

municated to the person or collegc submitting the scheme, such 
scheme shall be deeined to have been approved by the Central Gov- 
ernment in the form in which it had been submitted, and, accord- 
ingly, the permission of the Central Government required under 

' 
wiaj-section '(1) shall also be deem& to have been granted. 

.I " ., 

v - (6) Jn computing the time-limit specified in sub-section (5 ) , 
the 'timc'ta.ken by the person or college concerned submitting the 
scheme, in furnishing any particulars called for by the Council or 
by the Central Government. shalC .be excluded. 



c7) The Council, wh~le  making its -recommendations under 
, clause (b)  ,of sub-section (3) and the Central Government-, while 

I passing an order, eilher approving or clisapproving the scheme under 
sub-section ( 4 ) ,  shall have due regard to the following factors, 
namely: - 

( a )  whether the proposed riledical college or the ex~sting 
medical college seeking to open a new or higher course of study 
or training, would be in a posi t i~n to offer the minimum standards 
af medical education as prescribed by the Council under section 
19A or, as the case may be, under section 20 in the case of post- 
graduate medical ed.ucation; 

(b) whe$her the person seekihg to establish a medical college 
or the existing medical college seeking to open a new or higher 
course of study or training or to increase its admission capaclty 
has adequate financiai resources; 

(c) whether necessary facilitis in respect of staff, equip- 
ment, a~con~modation, training and other facilities to ensure 
proper functioning of the medical college or conducting the new 
course of study or training or accommodating the increased 

admission capacity have been provided or would be provided 
within the time-limit specified in the scheme; 

( d )  whether adequate hospital fncihties, having regard to 
the number of students likely to attend such rneclical college 
or course of study or training or as a result of the increased 
admission capacity, have been provided or would be pi.ovided 
within the time-litlit specified in the scheme; 

(e) whether any arrangement has been made or programme 
drawn to impart proper training to students likely to attend 
such medical college or course of study or training by persons 
having the recognised medical qualifications; 

I .  , (f) the requirement of manpower in the field of practice of 

medicine; and 

(g) any other factors as may be prescribed. 

(8) Where the Central Government passes an order eithcr 

approving or disapproving; a scheme under this section, a copy of 

the order shall be communicated to the person or college concerned. 

10B. (1) Where aisy medical college is established except with 
the previous pern1ission of -the Central Government i n  accordance 
with the provisions of scction 10A, no medical qualification granted 
to any student of such medical college shall be a recognised medical 
qualification for the ;:urrJcrses of this Act. 

(2) Where any medical college opens a new or higher course 
of study or training (including a post-graduate course of study or 
training) excqpt with the previous permission of the Central Govern- 
ment in accordance with the provisions of section 10A, no medical 
qualification granted to any student of such medical college on the 
bzsis of such study or training shall be a recognised medical quali- 
fication for the purposes of this Act. 
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I -. .. (3) W,here a~ay medical college increases its admission capacity 
in any course of study or training except with the previous permis- 
sion of the Central Government in accordance -wiBh the provisbns of 
setion 10A, no medical qualification grankd to any student of such 
medical college on the basis of the increase in its adrnissioh capacity 
shal! be a recognised medical qualification for the purposes of this 
Act. 

- I 
I Expianation.-For the purposes of this section, the criteria for 
i 

I identifying a student who has been granted a medical qualification 
011 the basis of such increase in the admission capacity shall be sucil 

I as may be prescribed. 
I T.hw b.r 
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10C. (7 )  If, after the 1st day of June, 1992 and on and before 
the commencement of the Indian Medical Council (Amendment) 
Act, 1593 any person has established a medical college or any 
medical college has opaned a new or higher course of study or train- 

- ing : or @crease the admission capacity, such person or medical 
cbllage, aS chi@ may be,' shkll seek, within a peridh of one year 
from the commencement of +fie Indian Medieal Couacil (Amend- 
meht) Adt, 1953, the permission of the Central Government 
in accordance with the provisiohs of section 10A. 

(2) If any person or medical college, as the case may be, fails 
to seek the permission under sub-section (1) , the provisiom of section 
10B shall apply, so far as may b q  as if, permission of the Central 
Government under section 10A has been refuded .'. 

Amend, 3. In section 33 of the principal Act, after elause (f), the folkowing 
meat of 
section clauses shall be inserted, namely:- 
33. 

"(fa) the form of the schekhe, the particulars to be given in 
such schefie, the maim& in which the scheme is to be preferred 
and the fee p&yabIe with the scheme under elawe (b) of sub-section 
(2)  of section POA; 

(fb) any other factors under clause (g) of sub-section (7) of 
section 10A; 

(fc), the criteiia for identifying a student who has been 
granted a medical qualification referred to in  the Explanation to sub- 
section (3) of section lOB.". 

Repeal 4. ( 1 )  The Indian Medical Council (Amendment) Ordinance, 1993 is of nnd 
s:l,ving 

hereby repealed. 1993. 

(2) Notwithstancling such repeal, anything done or any action taken 
under the principal Act, as amended by the said Ordinance, shall be 
deemed to have been dbne o? taken under the principal Act, as amended 
by this Act. I 


